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Finaneisl Crisls in D.M.C,

619. 8hri Kanwar Lal Gupta: Will
the Minister of Heme Affairg be plea-
sed to state:

(a) whether the Delhi Municipal
Corporation has sent any represen-
::unn to Government for subsidy or
oan;

(b) whether it is g fact that the
Delhi Municipal Corporation is in
financia]l crisis; and

(c) the action taken by Government

to remove this difficulty of the Corpo-
ration?

The Minister of State in the Ministry
of Home Affairs (Shri Vidya Charan
Shakia): (a) The Delhi Municipal
Corporation has been approaching the
Government from time to time for
grants-in-aid and special loans.

(b) The Corporation hasg been ex-
periencing financial diffieulties for
some time past.

(¢) Government have been sdvanc-
ing loans and giving grants to the
Corporation on a determined pattern
from time to time. A Commission of
Inquiry has been appointed by Gove-
snment to enguire into the financial
resources and requirements of local
bodieg in Delhi, Its reports is awaited.
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Compensatory Allowance fo Emplo-
yees of Andaman and Nicobar Islands
Administration.

620-A. Shrl K. E. Ganesh: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that the
employees of the Andaman and
Nicobar Islands Administration have
demanded increase in the rate of
compensatory allowance;

L

(b) whether the Chief Commision-
er's Advisory Council hag recoms-
mended such an increase;

(e) if so, the reaction of the Cen-
tral Government thereto;

(d) whether it is also a fact that
non-permanent indusiria! staff is not:
in receipt of this compensatory
allowance; and

(e) i so. the reasons therefor?





